Cont Cas(C) No. 20 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

16.07.2015

Mr K Paul, learned counsel, appears for the petitioner.

Mr S Chakravarty, learned senior counsel, represents
the respondent.

Towards the last order dated 10.07.2015, necessary
action as directed has been taken up by the Superintendent of
Police, Shillong, who has submitted the report as under :

“ACTION TAKEN REPORT

In compliance to the Order dated 10.07.2015
passed by the Hon’ble High Court of Meghalaya in
connection with Cont Cas(C) No. 20 of 2015, on 11t
July, 2015 self along with (1) Shri Vivek Syiem,
MPS, Superintendent of Police (City), Shillong (2) SI
PG Momin, I/C Kenches’ Trace Beat House and other
police personnel had inspected the site and found
that a wall was standing along the narrow road.
Photographs enclosed at Annexure - A.

The wall fencing which was constructed of
boulders and bricks was dismantled on the 13th
July, 2015 and cleared the road of all debris.
Photographs enclosed at Annexure-B.

Submitted for favour of kind information of
the Hon’ble High Court.

Sd/-

(M Kharkrang, MPS)
Superintendent of Police,
East Khasi Hills, Shillong.”

Mr S Chakravarty, learned senior counsel for
respondent/contemnor also states that in terms of the
undertaking given earlier, needful has been done, thus, now
nothing would survive in this contempt petition. Hence, this

petition is dismissed.

CHIEF JUSTICE

dev



Crl Petn No. 19 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

16.07.2015

Mr S Chakravarty, learned senior counsel, appears for
the petitioner.

Mr S Sen Gupta, learned GA, represents the State
respondents.

Issue notice.

Petitioner as well as his wife, namely, Smti Suzanne
Farisha Syiem and their son Master Joy Siddharth Dutt, and
[.O. SI Smti Kamini R. Marak shall remain present in Court.
Till the next date of hearing, there shall be stay of criminal
proceedings. The Superintendent of Police, East Khasi Hills
District, Shillong, shall ensure the security of petitioner Dr.
Sabyasachi Dutt during his visit and stay in Shillong. The
petitioner shall inform about his tentative programme of
arrival and stay at Shillong to the Superintendent of Police,
Shillong and also to Mr S Sen Gupta, learned GA, in advance.

List the matter on 31.07.2015.

CHIEF JUSTICE

dev



Crl Revn(P) No. 4 of 2015

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

16.07.2015

Mr K Paul, learned counsel, appears for the petitioner.

Mr P Nongbri, learned counsel, represents the

respondent.

On joint request, let this matter be listed after two

weeks. List on 31.07.2015.

CHIEF JUSTICE

dev



